SAARTHI PEDAGOGY PRIVATE LI

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

MITED OPERATING IN EDUCATION

AND E-LEARNING INDUSTRY AT AHMEDABAD, GUJARAT, INDIA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1y Name of the corporate debtor SAARTHI PEDAGOGY PRIVATE LIMITED
along with PAN & CIN/ LLP No.
PAN: ABDCS3950N
CIN: U80100GJ2020PTC112583
2 Address of the registered office  |Block A, Office No. 1005, Mondeal Hights, Nr.
PanchratnaParty Plot, S,G. Highway, Jivraj
Park, Gujarat-380051
B URL of website NA
4. Details of place where majority of |14, Sahjanad Estate, Odhav, Ahmedabad-
fixed assets are located 382415
5, Installed capacity of main Corporate Debtor was involved into the activity
products/ services of e-learning modules  through  LMS,
educational consultancy, academic publishing,
and development and trading of educational
products and digital learning solutions.
6. Quantity and value of main Exact quantity is not ascertainable at present.
products/ services sold in last CD is not operational at present.
financial year
As per Audited Financials of FY 2024-25, the
Corporate Debtor reported Turnover of Rs.
1460.26 Lakhs.
7 Number of employees/ workmen Presently, operations of the CD is not running.
Hence no employees/workmen are retained.
8. Further details including lastlLast audited financials available for FY 2023-24
available financial statementsand 2024-25.
(withschedules) of two years, lists ’ L "
of creditors are available at URL: Other dgtalls el bg Obta'.“e“ by e'”‘a"'.“g il
ravi@ravics.com and qu_sm@arthlpedagogzgf@gmalI.com
9, Eligibility for resolution |Details can be obtained by e-mailing on e-
applicants under section [mailing on ravi(@ravics.com and
25(2)(h) of the Code isavailable ipsaarthipedagogy(@gmail.com
at URL:
10. | Last date for receipt of expression29.08.2026
of interest
11. | Date of issue of provisional list of98.09.2026
prospective resolution applicants
12. | Last date for submission 0f13.09.2026




objections to provisional list

13.

Date of issue of final
prospective resolution applicants

list 0fi23.09.2026

14.

Date of issue of information
memorandum, evaluation
matrix and requestfor resolution
plans to prospective resolution
applicants

28.09.2026

15.

Last date for
resolution plans

submission 0f28.10.2026

16.

Process email id to submit
Expression of Interest

ipsaarthipedagogy@gmail.com

17.

Details of the corporate debtor’s
registration status as MSME

UDYAM-GJ-01-0070669

Date: 14.08.2026
Place: Ahmedabad

Cnlep

(Ravi Kapoor)
Resolution Professional

Saarthi Pedagogy Private Limited
(Company undergoing Corporate Insolvency

Resolution Process)
E-mail: ravi@ravics.com

Registration Number: IBBI/IPA-002/1P-

N00121/2017-18/10290
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FINANCIAL EXPRESS

STRESSED ASSET MANAGEMENT BRANCH
2nd Floor, Deshana Chamber,
Usmanpura, Ahmedabad-380014.
Mob: TO18309979, Email : armbahmedabad@indianbank.co.ln

SR o ﬁ. Indian Bank

&, e

Secured Creditor, from
The spacific details of the property intanded to be brought to sale through e-auction mode are enumerated below ;

E-Auction Sale Notice for Sale of immovable Assels
Security Interest Act, 2002 read with proviso to Rule 8 [6) of the Security Interast (Enforcement) Rules, 2002

Mofice & henaby given to the publc imgeneral and in particufar to the Bomower (shand Guarartor (3) that the below described Bnmovable property morigagedicharged to the Secured Creditor, the Physical Possesshon of which has been taken by the Authorized Officer of

Indian Bank, Stressed Assot Managemant |SAM) Branch, Ahmedabad, Sacwad Credior, wil be sokd on "As s where 5", “As [ what is”, and “Whatever there 2" on 22.09.2026 (Tuesday) at 11.00 AM to 04,00 P8, for recovery of Rs. 4,86,49,761)- (Rupees Four

Crora Elghty Six Lakhs Forty Nine Thousand Seven Hundred Sixty One Only) as on 13,08, 2026 together with further infterest thereon and incldental expenses, cosls, charges el due 1o the Indian Bank, Stressed Asset Management (SAM) Branch, Ahmedabad,

E-Auction Sale Motice
APPENDIX- IV-A" [See proviso to Rule B{6)] Sale notice for sale of immovable propedies

ation and Reconstruction of Financial Assets and Enforcement of

Encumbrances on property : Not Known to the Branch -

Property ID No./
Br, Mame & addrezs of Borrowers Resarva Price |
i drghnasind b e KRN KRS RO 1 the Erilpity EMD / Bid incremental amount ,,L":::;gn
1 | 1. Wis. Tulsi Silver Industries (Borrower) All thal meace and parcel ol the immovaibla propery bearing NLA, Three Open
Address . 169, Parabdi No Khancho, Doshi Wada i Pole, Kalupur, Ahmedabad- | Plots/Tenament Mo, TE7/3, Mo. 96/, No. TB&3 in City Survey No. 1898/ at Mouje Reserve Price : Rs. 2,60,74,000/-
JB00G1 village:Sardarnagar, Taluka ;| Ahmedabed City [East) Dslricd : Ahmedabad in the slate of IDIB277500291
£, Sh.Mr Manish Kanlyalal Somani (Proprietor | Borrower) Giarat admeasuning area 333 Sq. Myrs each lotal 900 Sg. Mirs in the name of My Suresh
Hamauma; 7, dinashray Appariment, Opp. Kesharbag Society, Usmanpura, Ahmadabad Kanaiyalal Somani. Tha boundaries of the property are : North : By Rogd and then Housa, EMD : Rs. 26,07,400/- Physical
3. Sh. Mr Suresh Kaniyalal Somani {Guarantor  Mortgagor] A i Fol: By 2o, eg Bl | Possession
Address : T, Jinashray Apparimant, Opp. Kesharbag Society, Usmanpura, Ahmadabad \83pe ! Bid Inc.: Rs. 1,00,000/-
-380013

Date and time of E-Auction : 22.09.2026 at 11:00 AM to 04:00 PM

Contact Person : Mr. Mahipal Singh (Authorised Officer), Mo.: 7018909979

8291220220, For Ragstration status and for EMD status please email to support. baanknet@psballiance. com

Alliance Pvt, Ltd, Contact No, 8291220220,

Date : 14.08.2026 1 Place : Ahmedabad

Bidders are advisad to visit the website (https:/iwww.baanknet.com) of our & auchion service provider PSB Alliance Pvt, Ltd. to paricipate in online bid. For Technical Assistance Please call
For property detaits and pholograph of the property and auction terms and conditions please visit: hitps:iiwww.baanknat.com and for clarifications related 1o this poral, please contact PSB

Bidders are advised to use Properly 1T Mumber mentioned above while searching for the propertyin the website with Mtpshwww.baanknet.com
Disclosure: The secured asset is presently subject to Civil Suit No. 391 of 2025, titled Jujharsingh Saluja Vs. Indian Bank & Ors., pending before the competent
Civil Court, concerning the subject property. The matter is presently pending for adjudication. and SA43/2019is pending at DRT.

Bank Website E-auction Website
www.indianbank. bank.in | hitpsiiwww baanknet.com

Authorised Officer, Indian Bank

ORIENT TRADELINK LIMITED
: CIM: LGHT DG TI%PLCO2 2033
Regd. Office: 207-A, 81h Floor, Mahalzy Guilding, Behind Fairdeal House, O . G. Road, Swastik
Cross R ads MA Ha'rralll:?pmu Ahrmedabad, Gujarat - 300009
Corporate Office: 147-A Ground Flooe, Shahpor Jat Village Mew Delbi - 1100449
Wobsite: waw, omentaacelink in, Email: ament, iradelinki@gmail com

STATEMENT OF STAMDALONE UN-AUDTED FINAMCIAL RESULTS FOR THE QUARTER ENDED OM 30™ JUNE, 2026

(Hs. In Lakhs)
Current l:mlpumllq.i Yaar to
CQuarter mtnlh epnded dute figure
. Particubars Ended | the previeus year | _Ended
- 30.06.2026 | 30.06.2025 | 31.03.2026
{Unamdited) | (Unaudited] | (Audited)

1. | Total income from operations {ret) 327 24 480.73 1751.24
L. | Net Profit / {Loss] for the periad (hetore Tax, Exceplicnal andior extraordinary fems) 10.61 B1.50]  178.78)
3, | Mt Profit / (Loga) for the penad bedore tar [after Exceptional and/ar Exranedinany itema) T0.61 6.9 17878

4. | Net Paofit { {Loss) for the period after tay (after Exceptional andor Exiraordinary flems) | 7.94) 4632 13564
5, | Total Compeehensive Income for the peried |Comgrizing Profit f {Loss) for the parod {2fer 7494 45,32 135,53
| tax) and Criber Comprehensive Income [af I.E,r_ﬁi. R e L e Y i S L
&, | Paid-up Equity Ehare Capital (Face Value Bs 10/- each) ZHEH. 56 1561.50 ZHEH. 56
7. {Other Equity [Reserves (exchuding Revaluation Reserves} d
B, |Eamdngs Per Share [Face value of Rz, 10 each) (for continuirg and discontinued cperations)
a) Basio .02 0.3 .62
b Deduted 1.03 0.3 {.62
Hotes:

1, The ghowe Standalone Financial Results were reviewsd by the Audit Committes and were thersafter approved by the Board of Directors &t
1heir mepeting held cn 147082026,

2. The sbave results for the guarter ended on 30t Jiene, 2006 hawe been prepared @ acoordance with the recognetion and measurement
principles |add down in the Indian Accounting Standand {knd 45 34}, prescribed under Section 133 of the Comgpanies Act, 2003 read with
redewvant rules |ssuwed thereunder and other accounting arinciples generally accepied in india.

3. The hgures Tor the peevious period have besn tt-q;m:pr:d;' rederanded | reckassited wherever necessany

1. These Rezults are aleg updated on the company's website URL httpe:fwwe.orienttradelink_in

Py A

For and on behalf of Orient Tradelink I.irn;'tfd

{
fmshim Kh al
Date: T4.08,2026 Mamaging Direcbor & CFO
Placa: Mew Delhi DM 00060319

RATNAKAR SECURITIES LIMITED{Formerly Known as Mangalya Soft-Tech Limited)
CIN- L66120GJ1992PLCD17564
Regd. Office- Shop-304, "Sankalp Square-2", Nr. Delux Appartment,
Nr. Kalgi Char Rasta, Jalaram Temple, Paldi, Ahmedabad-380006
E-mail: kushal@ratnakarsecurities.com, Contact no, 079-493005200

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER ENDED ON 30TH JUNE, 2026
(Rs. in hundreds Except EPS))

Quarter ended Year ended
Ba
o Particulars 30-06-2026 |31-03-2026 | 31-05-2026
Unaudited Audited Audited

1 | Tetal Income From Operations (net) G14638 47| 451444.19(1 805286.06|

2 | Met Profit/{Loss) for ordinary activities {before Tax, Exceptional and/or

: 9 T44.6 ¥
Extraordinary Items) 137343.90( 33 1| 19867679
3 [Net Fmﬁj.l'[luss.]lu:'rhz- period before tax (after Exceptional and/for 137343.901 3378461 | 10867679
Extraordinary [tems)
4 p i1 nal ai ¥
Net Profit/[Loss) for the period after tax (after Exceptional amdfo 102639.24| 55795.89 | 192380.31

Extraordinary ltems)
& | Total Comprehensive Income for the Period [Comprising Profit/[Loss) for

the period [After Tax) and Other Comprehensive income [After Tax)) PEARAE,NS] DTN i DR
& | Equity Share Capital (face value of Rs.10 each] 1551999.6001551599.601551995.60|
Reserves [excluding Revaluaton Reserve) az shown in balance Sheet of
¥ previous ."[Iear B I 0,00 {.00 0.00
B |Earning Per Share (of Rs.10 /- each) (For continuing and
discontinued operations)
Basic 1.55{ . 300 100
Diluted L5500 0. 3000 1.040
Note:

1) These unaudited Consolidated Bnancial results have bean prepared in accordance with the Indian Accounting
Standard (referredas "Ind AS") 34 interim Financial Reporting prescribed under Soction 133 of the Companies Act,
2013 read with Companies (Indian Accounting Standards) Rules as amended from time to tme. These unaudited
consolldated financial results of Ratnakar Securities Limited (the "Company”) for the guarter ended on 30 June 2026
have been approved by the Board of Directors &t [ts meeting held on 18 August 2026, The statutary suditors of the
Company have carrlout a imited review of the above consolidated unaudited Anancial results of the Company for the
guarter a endad 30 June 2026,

2] The Company primarily operates only in one business segment .e. Broking and related services™  Hence tha

Company does not hove any reportable segments as per End-A5 108 " Operating Segments” for the current perkod [ year,
For, Ratnakar Securithes Limited

{Formerly Known as Mangalya S5oft-Tech Limmdted)

Sdf-

Date; 14,08/ 2026 Ajay layantilal Shah
Flaco: Ahmodabad Chalrman & Managing Director

[DIN: 0002 m:l

RATNAKAR SECURITIES LIMITED(Formerly Known as Mangalya Soft-Tech Limited)
CIN- LB6120G)1992PLCD17564
Regd. Office- Shop-304, "Sankalp Square-2", Nr. Delux Appartment,
Nr. Kalgi Char Rasta, Jalaram Temple, Paldi, Ahmedabad-380006
E-mail: kushal@ratnakarsecurities.com, Contact no. 079-49005200

EXTRACT OF UNAUDITED STANDALONE FINANCIAL RESULTS

FOR THE QUARTER ENDED ON 30" JUNE 2026
{Rs. in hundreds Except EPS)

Quarter ended Year ended
o ’
fho| Particulars 30-06-2026 | 31-03-2026 | 31-03-2026
Unaudited Audited Audrted

1 | Total Income From Operations [net) S6309.29 (4444947 5111 /9418201

2 | Net Profit/|Loss) for ordinary activities (before Tax, Exceptional and, or

_ 3 34075.63 |1

Extraordinary Ilems) e s
it/[Loss] for the fare tax fonal ar

3 [Net Profit/[Loss) for the period before tax (after Exceptional and/o 122155.00 | 3407563 | 185562 28
Extraoedinary ilems)

| F § " f i i | Ml i
MNet P uh_t.“lLe:nsi. for the period after tax (after Exceptional and/or a140000 | 57144.11 | 183415.02
Extraordinary items)
Tatal Co b y | v for thie Period | i H f

5 | Total Comprehensive Income for the Period {Comprising Profit/{Loss) for 29939.40 | 38018.76 | 166823 65

the perod (After Tax) and Other Comprehensive Income [(After Tax))

B | Equity Share Capital.({face value of Rs. 10 each] 1551999 6041551999 6001551999 60

7 |Reserves (excluding Revaluaton Reserve] as shown in balance Sheet of

‘ .00 0.0 0,00
PrEVIOus year
8 |Earning Per Share (of Rs.10 /- each) (For continuing and
discontinued operations)
Basi i0.490 0.310 0.950
Diluted 0.490 0310 0,940
MNote:

1) Thewe unaudited Standalons financial results have beon prepared in accordance with the Indlan Accounting
Standard (referredas “Ind AS") 34 Interim Financlal Reporting prescribed under Section 133 of the Companies Act,
2013 read with Companies [Indlan Accounting Standards) Rules as amended from time (o time, These unaudited
Standalons Ainanclal results of Ratnakar Securlties Limited (the "Group” ) for the quarter anded 30 June 2026 have
been approved by the Board of Directors at its meeting held on 14 August 2026, The statutory auditors of The Group
have carriod owt & limited review of the above Standalons unaudited Nnanclal results of The Group lor the quarter
ended on 30 June 2026,

2) The Group primarily operates only in one business segment L&, 'Broking and related serviced”. Hence The Group

does not have any reportable segments as per End-AS 108 "Operating Segments” for the current perlod [ year,
For, Ratnakar Securivies Limited
(Fermarly Known as Mangalya Soft-Tech Limited)

Sd/-

Date: 147082026 Ajay Jayantilal Shah
Place: Ahmedabad Chairman & Managing Director
[DIN: DD023582]

e e 20 ©

INTERACTIVE FINANCIAL SERVICES LIMITED
CIN: LESS10GJ1884PLCO23303
Registered Office: Office No. 508, Fifth Floor, Priviera, Nehru Nagar,
Ahmedabad -380 015, Gujarat, india
Ted No.; +819B98055647; Email: infol@finservices in; Website: www ifinservices in:

Extract of Unaudited Financial Results for the Quarter Ended June 30, 2026

(Rs. In Lakhs except per share data)
Quarter Ended Year Ended
Particulars 30.06.2026 | 31.01.2026 | 30.06.2025 | 131.03.2026
Unaudited | Unaudited | Unaudited Audited
Total income from operations (net) 138018 | 284 015 85800 737,085
Net Profil / (Loss) for the period [before Tax, Excaptonal
andior Extreondinary ilems) 154,501 186.584 84.010 406,085
| et Profii / (Loss) for the period belfore tax {2fier Exceptional
andior Extracedingry flems) 154 501 185 588 81865 482 BB
Net Profit / (Loss) for the peniod afier tax (afler Exceptional
Wﬁ__}_?m: 121.432 133.206 60.626 349,447
incoma for tha panod
[Comprising Profit / (Loss) for the period (after b and
Crther Comprehensive Income (after tax)] 271.381 | (50.008) 227788 a50.768
Sham L 883103 | 683.103 683,103 693.103
Resarves (axcuding Revaluation Reserve as shown in the
Audited Balance Shoel of previcus yoar) - . - | 247101
Eamings Per Equity Share (of Rs. 10 /- each) 1.762 1822 0876 5,042
(for continuing operations) Basic & Diluted

Mote:

a) The above is an sxtract of the detailed format of Quarterly Financial Results filed with the Stock Exchange under
Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format
of the Quarterly Financial Results are available on the wabsites of the Stock Exchange at www. bseindia.com
and the company ot www_[finservices.in. The result can also be sccessed by scanning the QR code given below.

b) The above results were reviewed by the Audit Committes and approved by the Board of Directors at their
respective meeling held on Augus! 14, 2026

For, Interactive Financial Services Limited

sD/-

Pradip Sandhir

Place: Ahmedabad Managing Director
Date: 14082026 N: 06948411

CHAVDA INFRA LIMITED civ: 1es20462012pLco72245

Registered Office: 304 o 307, 406, 407 Bsquare |, Nr. Neptune House, Iscon-Amball BRTS Road, Ahmedabad,
Gujarat - 380058 - Tel.: 07948026087 | Website: www.chavdainfra.com | E-mall: infralimitedchavda@gmall.com
Extract Of Financial Results For The Quarter Ended On 30/06/2026 (Rs. In Lakhs)
Quarter Ended Yoar Ended

30.06.2026 | 31.03.2026 31.03.2026
Unaudited Audited Audited

B411.72 16,871.31 32,203.25

J0.06.2025
Unaudited

4,646.98

Particulars

Total income from operations
(incl. other income)

Net Profit / (Loss) for the period
(before tax, Exceptional and/or
Extraordinary items)

Net Profit / (Loss) for the period
before tax (After Exceptionsl
andior Extraordinary items)

Net Profit / (Loss) for the period
after tax (After Exceptional

514,99 1,165.73 231,50 242690

514.99 1,165.73 237.50 2,426.90

388.01 733 181.68 1,699.83

1st Floor, Sangam
ﬁ IOIRIGEEETIY  Tower Church Road, Jaipur- 302001

POSSESSR0N NOTICE (FOR IMMOVABLE PROPERTY]
(A5 per Appendix IV read with rule (1) of the Security Interest Enforcement Rules, 2002}

WHEREAS, The undersigned being the Authorized (Hficer of the IMDLSIND BARNE LIMITED under the
Securitisation and Reconsiruction of Financial Assels B Enlorcement of Secarity Imenest Act,

00X || (At Mo, 54 of P002] [SARFAES]E Act] and in exseciie of powens conlerrad ursdar Sectson 13
| B3] el it Rula 3 off fhe Secourlty I {Erdorcament) Rules, 2003, issiad a Demand Motice
datod 08,04/ 2026 through Reglsterad Post thaaety calling upan thi borrosser and Co-borrowers M.
Ragesh Jagdishbhal Boda, Mr.?h@dlshhh-ﬂ hai Boda, Mrs. Foramben Rajeshbhad Boda & Mrs.
injarben lagdishbhai Boda, Loan Account No. GRAMOD0IAH To repay the amount mertioned in the
said notice being IR 407 315.90/-{INA Fowr Lakhs Seven Thousand Thres Bundred Fifteen and
Nimety Faisa only) ason a1 rdare 26 along with charges, costs efc, within 60 days from the date
of receipt of the said niotice, 220
The Borrewier/ca barrower(s) having failed 1@ re ke amsount, nalice i ‘h?rEh"':'b"ﬂ by Sk
Baricnsars ane tha lic @ gendral thay the us ad Bas taken passession of The progert
dascribsd henabn w in sxercise of powers con an kim under sacthon 13 () of the sald
rizand weith rube 9 of the sald Rules on thils 12,08/ 2025
The borrowesco barr 5] in particular and the public in gemerad is hereby autioned not to deal
with the property and a II|15|r.|- with the property will be subject to the charge of indusind Bank
Led., for an amounst BNR 4,07 515 590/ -[INR Four Lakhs Seven Thowsand Thres Hundred Fifteen and
mrbrl"_lrlllﬂ? saily | and Further interest thersom, plus costs, charges, expenies incturmed fram 24t
Arc '

DESCRIFTION OF THE IMMOVRELE PROPERTY

ALL THE PIECES AMD PARCEL OF MARDANYBLE CONSTRUCTED BESIDENTIAL PROPERTY BEIMG FLAT
M0, 206, BUILT UP ARES 869,00 50 FT. OM SECOND FLOOR IN THE BUILDIMNG KNOW N AS “DARSHAN
APPARTMENT®, CONSTRUCTED ON LAND ADMEASURING 526.08 50. MTRS. OF FLOT NO. 25, 26, 29
AND 300N THE AREA KROWHN AS SARDAR NAGAR-1 BEARING REVENLE SURVEY NO. 1415 PAIKI [OLD
SLFRNEY MOk &6 1) OF VAEEPLIR, DISTRECT MORAL DWN BY: ME, IWGDISHEHAI SAVIIBHA) GO0,
EAST: 7.50 MTRS. WIDE RO&D WEST: 6.00 MTRS. WIDE ROAD

MOETH: LANDOF PLOTAO, 2T AMD 28 SOUTH: 750 MTRS, WIDE BOwD

Duete: 12082076 Place: Morbi [Sujarat] fathorised Otfices | Indusind Bank 1imitad |

"‘T“. TATA CAPITAL HOUSING FINANCE LTD
Regd. Office: 11th Floar, Tower A, Peninsula Business Park, Ganpatrao
TATA adam Marg, Lower Parel, Mumbai-400013, CIN No. UST130MH2008PLC 187552

Under Section 13 {2) of the Securitisation and Reconstruction of Financial Assets
gnd Enforcement of Securify Interest Act, 2002 ["'A ead with Rube 3 of the
Security Interest (Enforcement) Rules, 2002 {"Rules™),

Whereas the undersigned baing the Authorised Officer of Tala Capisl Housing Finance
Limiled {TCHFL) under the Act and in exercise of powers conferrad under Saction 13 (12)
read with Rule 3 of the Rules already issued defaded Demand Motice dated below under
Section 13(2) of the Act, calling upon the Bormpwen siCa-Bomower|shGuaranions) (all
singularty or together refarned to "Obligons”}Lagal Heir{s)Legal Reprasantativels) listad
heraundar, o pay the amaunl mentoned in the resgective Demand Motics, wilm 60 days
from ihe date of the respeciive Motice, as per details given below, Copies of the said Molices
are served by Registared Post A.D. and are availabie wilh the undersigned, and the said
ObligorisLagal Heris)'lagal Representativals), may, If they so desire. collect tha
respaciive copy from the undersigned on any working day during normal office hours.

In connection with the: above, Notice is hereby given, once again, ko the zaid Obligors)
Legal HeirsWLagal Representative(s) bo pay to TCHFL, within B0 days from ihe dale of the
respaciive Nolicals, the amount mdicalad herein balow sgainst thair respaclive nameas,
Iogether with furthar inlerast a5 datailed balow from (he respective dates mentionad balow
incourm [d) il the dete of payment and or realization, resd with the loan agreement and
oiher documentsiwntings, if any, execuled by the sasd Obligon(s). As securty for due
regaymant of the oan, tha fallowing Secured Assel(s) have baen morgaged 1o TCHFL by
the said Obfgor(s) respectivaly.

Sr. | Loan Kame of Obligons) Total Outstanding|  Dateof
No. | Account ILegal Heir(s)Legal Dues (Rs.) as on |Demand Notice
Mo, Representativels) below date® Date of NPA
1. | TCHHF02 | ASHVINBHAI LALLUBHAI Rs. 084871 05-08-2025
£9000100 | MISTRY [Borrower) MISTRY 03-08-202%
1496684 | PARVATIBEN LALLUBHAI
[Co-Borrower)

Description of the Secured Assets/immovable Properties Mortgaged Properties : Al
the piece & parcal of immovable Residential property bearing Flat No, FI210, admeasuring
around 36254 2. mirs. buill up anea on 2nd floor of block 'F' with undivided dghis
admeasuning 15.12 8q. mirs in the kand and common amenities of the scheme known as
"WRUNDAVAN SEYLINE" constructsd on non-agricultural land for residential uss situaled
o the land of Survey Mo, 510 mowedvillage: Vasiral, more specilic silualed land of Final
Flol Mo, 28 of TPS Mo, 113 (Vastral) of moujeivBage: Vastral, Sub. Dist and Dist
Ahmedabad. Bounded 35 Folows:- East ; Building Common wall, Wesi ; Flat Mo, F-211,
Morfh ; Main Eniry gnd F‘aﬁsage,Emdh: Bailding common wal

2| TCHHF025900 | NAYAN JAGDISHBHAI Rs. 5888300 | 06-08-2025

0100062361 & | BHORAMNIYA |Borrower) & 03-08-203%

TCHINO258000 | JAGDISHEHAI RATANSHIBHAI Rz 105737
100062401 BHORANIYA [Co-Borrower)

MANJULABEN J BHORANIYA

(Co-Borrower)

OM COMPUTER AND HARDAWARE

(Co-Borrower)

Description of the Secured Assets/lmmovable Properties/ Mortgaged Properties : All
{he nights, piaca & parcel of immievable Construcied Residental Plot Mo, 24°Aof whicharea
admeasunng s 115.77 Sq. Mis. (&5 per Progarly Card 129450 5q. Mis) in tha pramisas
known a5 "SHREIANUPAM CO. OP HOU, 30C, LTD." situated at Revenue Survey no, 409
Paiki, City Strvey Ward No, 8 City Sureey No. 2663724 Paiki, TP, No 3, FP No, 17, Situated
at Rajkot District of Gujaral. Boundaries as foliow:- North; Plot No. 238, South; Plol No,
2418 _East, RS No. 409p, Wesl:8.50 Mtrs Road

Diate: 15,08,2028
Place: Gujarat

Sdd-Authorised Officer

For Tata Capial Housing Finance Limiled

. k| RELEVANT PARTICULARS
and/or Extraordinary ilems
Tﬁlﬂl — = rl':ﬂ Inm}mﬂ 1| Name of the corporate deblor alongwith | SAARTHI PEDAGOGY PRIVATE LIMITED
S o Ny 388.01 73391 | 18168 | 169983 | PAN 8 PAN ; ABUCEISSON
the period | GIN T LLP Mo CiN : UB0100GJ2620PTC112583

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

SAARTHI PEDAGOGY PRIVATE LIMITED
OPERATING IN EDUCATION AND E-LEARNING INDUSTRY
AT AHMEDAEAD, GUJARAT, INDIA

{Under sub-ragufation {1) of requialion 364 of the Insolvancy and Beniroptcy Board
ol India {Insofvency Rasolution Process for Corporala Persons) Regulations, 20%6]

ANNEXURE 1

Paid-up Equity Share Capital
{face vaiue of Rs. 10/-)
Reserves (excluding Revaiuation
Reserve as shown in the

Balance Sheet of previous year)
Eamings Per Share (Rs.) basic 1.8 2 80 0.74
and Diluted (nol annualised) . : :

The above is an extract of the delailed formal of the Financial Results for the Quarter anded 30th b’ e ]
June, 2026 filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations vy st

and Disclosure Requirements) Regulations, 2015. The full formal of the said Financial Resulis is AayP
avaitable on the Stock @ wabsile (www nsaindia.com) and on the Company's wabsite ; thogls
hitps./'www.chavdainfra.comfinancial_results/Result%20for%20the%200Quarteri20Ended He

20June_302026 pdf The same can ba accessad by scanning the QR Code provided here,

By Order of the Board of Dire
For Chavda Infra Limited
Sd/- Mahesh Chavda Chairman and Hanaii Director
DIN: 06387556

3,265.60 3,265.60 | 246560 3,265.60

18,783.84

6.50

Place : Ahmedabad
Date : 15/08/2026

PRASHANT INDIA LIMITED

REGD. 4th Floor Office-407 Union Trade Centre, Udhana Darwaja, Modh- 2107-2111,
B/S Apple Hospital, Surat- 395002, Gujarat, India., PH-7228086858
CIN: L68100GJ1983PLCO0GS74, Email id:cs.prashantindiai@gmail.com, Websiteswww. prashantindia. info

STATEMENT OF STANDALONE UNAUDITED FINANCIAL RESULTS

Bleck &, Office Mo, 1005, Mondeal Hights,
Mr, Panchratnz Party Plot, 5.G. Highway
{ Jivraj Park, Almedabad, Gujaral - 380051

3] URL of website WA

14, Sahjanad Eslata, Odhay,
Ahmedabad - 382415

Carparale Deblor was invalved inte he
activily of e-lsarning modules throwgh
LME, educational consullancy. academic
pulishing, and developmenl and trading
of educational products and digital
fearning solutions

Exact quantity 15 nol ascerlainable al peosen
GO iz nol aperational 81 present

Ag per Audited Financialg of FY 202435,
ike Comporate Dablor reparted Tirnover
aof s, 1460.26 Lakhs

Prezantly, oparations af the CD s nat
FUNAIfg. HEnce no employsss | wOrkmen
are retained

Lasl audiled Nnanclals availabla
for FY 2033-24 and 2024-25

{dher datails can ba abtained by
g-malling on ravi@ravics com and
psaarthipedagogy@gmall.com
Dafails can ba obiained by e-mailing

an Favi@ravics com and
ipsaarthipedagogyEgmall com

b Address of ihe registered oifice

4| Details of place whare majority of
| fixed assels are located

5| Installed capacity ol main
| preducts | services

B | Quanlily and value of main products !
Fservaces Sod i fast financial year

[ } Numbar of amployees | workmen

1

B | Further detalls including last avadable
| financial stalements (wilh schadules)
| of two vears, lists of creditars,
| relevant are available al URL

5] Efigibility for resoluticn applicanis
i undar-sectson & 2Ry ol ke Code
| 15 awaillahle at URL :

1[|E Last dale for receipt of expression 20.08.2026
FOR THE QUARTER ENDED 30.06.2026 e
| Dake of issue af provisiana! s of 0g.09 2026
{Rs. In lakhs) | progspeciive resclulion applicans
Particulars Quarter ended | Quarter ended | Quarter ended | Year ended 12] Last date for submission of 13,08 2026
J0.06.2026 | 31.03.2026 30.06.2025 | 31.03.2028 | abjections 1o provisional list
Unautited Audited Unaudited Audited 13] Date of issue of final fist of 23,09 2028
Tatal income from operations 0.08 487 700 13.93 J' prospactive resslulion applicanis
3 ; : 1-!; Date. af 552 of information 2808 2028
Net Profit/ (Loss) for the period {before tax, Exceptional (10.82) 94,53) (681)| (385.89) ' memorandum, evaluation mairix
and / or Extraordinary items) ’ (4. ' ' | and request for resalutionplans to
Met Pr fit / [Los I'f:T_ﬂ}E o befo tﬂiiﬂ-ﬂ_f Ept:u_n;! 2 [FIoHE G oot dinn af piadn A
et Profit / (Loss) for the perio e ar Excent | = e = ,
! : 114 . a1 15} Lasl date for submigsion of resalution | 22.10.202E
amd / or Extraordinary items) (1.40 B240) (©81) 636.63 | plans
i i i 155 Process amail 1d 16 -submil Ipsaarthipedagogyi@gmail.com
M,f; ?nfgi[msds} for ti:e period after tax |After Exceptional (11.40) 192.40) (6.81) 636,63 | & tacasion of Inlencet
_El. al _EI_F TEEF mawl 'E:II‘.I5|! — S— . - - 17| Details of the corporale debtor's UDYAM-GJ-01-0070668
Total Compeehensive Income for the penod [Comprising | regisiralion glatus as MSME
Profit / {Loss for the penod {after tax] and other (11.40) (92.40) (6.81)|  636.63 EER“: ﬁ?ﬁ:ﬂf omal
s esolution Professiona
Comprehensive Income {after tax|] Saarthi Pedagogy Private Limited
; 3 (Company undergoing Corparate Insakvancy Rasakibion Process)
Equity Share Capital 423,54 423,54 423.54 423.54 Date ; 14082026 E-mall : ravig@ravics.com
Balance Sheet of previous year) (.185.18)
Earnings Per Share (of Rs. 10/- each)
0.2 1 0.16 15.03
|| Basic & Diluted : 021 218 018
Note: 1. The above is an extract of the detailed Ouarterly and Yearly Financial Results filed with the Stock
Exchanges under Regulation 33 of the SEBI {Listing and Other Disclosure Reguirements) Regulations, 2015, The
full format are available on the Stock Exchange websites at www bseindia.com and on Company’'s Website at
www. prashantindia.info and can alse be accessed by sanning the OR Code provided.
For Prashant India Limited
Date: 14/08/2026 5d/- Prabhudas M. Gondalia
Place: Surat L, Y o Managing Director (DIN:00014809)

oL BN

epaper.financialexpress.com

@
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MACFOS LIMITED

CIN: L29309PN2017PLC172718
Regd. Office: S. NO. 78/1, Dighi, Bhosari Alandi Road, Pune, Maharashtra, India, 411015
Email: binod@robu.in; Phone No: +919175122248, site: www.robu.in

NOTICE

Notice is hereby given that the 09th Annual General Meeting (“AGM”) of the members of
the Company is to be held on Monday, 07th September 2026 at 03:15 p.m. (IST) through a
two-way Video Conferencing ('VC') facility / Other Audio-Visual Means ('OAVM'). to
transact the business as set out in the Notice. The said Notice, along with the Annual
Report for the Financial Year (FY) 25-26, has been sent to the members holding shares as
on 07/08/2026 via email to their registered email ID.

The AGM Notice and Annual Report of the Company for the FY 2025-26 are available on
the Company's website at www.robu.in and on the website of BSE Ltd at
https://www.bsesme.com Further, Notice is hereby given pursuant to Section 91 of the
Companies Act, 2013(“Act”), the Register of Members and Share Transfer Book of the
Company will remain closed from 31/08/2026 to 07/09/2026 (both days inclusive).

Pursuant to Section 108 of the Act and Rule 20 of the Companies (Management and
Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI Listing
Regulations and SEBI circular dated 11 July 2023, the members are hereby further
notified that:

1) The Company is providing e-voting facility to its members to cast their vote by electronic
means on the resolutions set out in the Notice of AGM, and NSDL has been appointed as
e-voting service provider for the 09th AGM.

2) The e-voting period will commence on 04.09.2026 at 9:00 AM (IST) and ends on
06/09/2026 at 5:00 PM(IST) Thereafter, the e-voting module will be disabled.

3) The user ID and password for remote e-voting are sent in the email. The voting rights of
Members shall be in proportion to their share of paid-up capital of the Company as on the
cut-off date, i.e. 31.08.2026. Once a vote is cast by the member, he/she shall not be
allowed to change it subsequently.

4) The Company is also offering the facility for e-voting during the AGM for the members
attending the meeting, who have not cast their votes by remote e-voting. However,
Members who have already cast their votes by remote e-voting before the AGM may
attend the AGM but shall not be entitled to vote.

5) Amember can only opt for one mode of voting i.e. either through remote e-voting or e-
voting during the AGM. If any member casts a vote by more than one mode, then voting
done through remote e-voting shall prevail.

6) Any person who acquires shares of the Company and becomes a shareholder after the
dispatch of the Annual Report and holding shares as on the cut-off date, i.e. 31.08.2026,
may obtain alogin ID & password for e-voting by sending a request to evoting@nsdl.co.in.

For any queries, please refer to the FAQs for Shareholders and the e-voting user manual
available at www.evoting.nsdl.com. You can also contact us at 022-4886 7000 or email
Ms. Pallavi Mhatre., Senior Manager - NSDL, at evoting@nsdl.com.

ELECTROTHERM o wmo.

CIN : L29249GJ1986PLC009126
Registered Office: 502, Parshwa Tower, Opp. Tej Motors,
Nr. Madhur Hotel, Sarkhej Gandhinagar Highway, Bodakdev,
Ahmedabad-380054 Phone : +91-2717-660550
E-mail : sec@electrotherm.com, Website : www.electrotherm.com

STATEMENT OF UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED ON 30™ JUNE, 2026

The Board of Directors of Electrotherm (India) Limited (the “Company”) at their meeting held
on 14" August, 2026, inter alia, considered and approved the Unaudited Standalone and
Consolidated Financial Results of the Company for the quarter ended on 30 June, 2026.

The full format of the same, alongwith the notes, are available on the website of stock
exchanges at www.nseindia.com and www.bseindia.com and also available on the website
of the website at www.electrotherm.com. The same can also be accessed by scanning the
QR code provided.

For, Electrotherm (India) Limited
Place: Palodia Suraj Bhandari
Date: 14" August, 2026 Managing Director (DIN: 07296523)

Note: The above intimation is in accordance with Regulation 33 read with Regulation 47(1) of

: 14-08-2026 Sdr-

the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015.

Pune For Macfos Limited

Sagar Gulhane
Company Secretary & Compliance
Officer ACS-67610
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THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES OR UNITS NOR IS ITAPROSPECTUS
ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES OF SVATANTRA MICROFIN LIMITED ON THE MAIN BOARD OF BSE
LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE
OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS").

PUBLIC ANNOUNCEMENT

*

-—

N
SVATANTRA MICROFIN LIMITED

Our Company was incorporated as ‘Svatantra Microfin Private Limited’ as a private limited company under the Companies Act, 1956 pursuant to a certificate of incorporation dated February 17, 2012, issued by the Registrar of Companies, Maharashtra at Mumbai.
On February 5, 2013, the RBI granted a certificate of registration bearing no. N-13.02038 to our Company to commence/ carry on the business of a non-banking financial institution without accepting public deposits (microfinance institution). Subsequently, our
Company was converted into a public limited company pursuant to a special resolution passed in the extraordinary general meeting of our Shareholders held on April 2, 2026 and consequently, the name of our Company was changed to ‘Svatantra Microfin Limited’,
and a fresh certificate of incorporation dated April 15, 2026 was issued by the Registrar of Companies, Central Processing Centre at Manesar. On May 18, 2026, the RBI issued a fresh certificate of registration bearing no. N-13.02038 in the NBFC-MF| category (not
valid for accepting public deposits) for change in the name of our Company to ‘Svatantra Microfin Limited’ to commence/ carry on the business of a non-banking financial institution. For details in relation to the changes in the name and the registered office of our
Company, see “History and Certain Corporate Matters — Brief history of our Company”and “History and Certain Corporate Matters— Changes in the Registered Office”on page 285 of the draft red herring prospectus dated August 13, 2026 (“DRHP”).
Corporate Identity Number: U74120MH2012PLC227069
Registered Office: Sunshine Tower, Level 20, Senapati Bapat Marg, Elphinstone Road, Mumbai - 400 013, Maharashtra, India
Corporate Office: 8th Floor, Block B, Brigade Software Park, 27th Cross, Banashankari, 2nd Stage, Bangalore - 560 070, Karnataka, India
Contact Person: Surinder Kumar Bhatia, Company Secretary and Chief Compliance Officer; Tel.: +91 22 6141 5900; E-mail: cs@svatantramicrofin.com; Website: www.svatantramicrofin.com

THE PROMOTERS OF OUR COMPANY ARE ANANYASHREE BIRLA AND ANTIMATTER MEDIA PRIVATE LIMITED

INITIAL PUBLIC OFFERING OF [¢] EQUITY SHARES OF FACE VALUE OF 310 EACH (“EQUITY SHARES”) OF SVATANTRA MICROFIN LIMITED (“OUR COMPANY” OR “THE COMPANY”) FOR CASH AT A PRICE OF X[e] PER EQUITY
SHARE (INCLUDING A PREMIUM OF X[e] PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING UP TO ¥30,000.00 MILLION, COMPRISING A FRESH ISSUE OF [¢] EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP
T0%15,000.00 MILLION BY OUR COMPANY (“FRESH ISSUE”) AND AN OFFER FOR SALE OF [e¢] EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO %15,000.00 MILLION, CONSISTING OF [e] EQUITY SHARES OF
FACE VALUE OF 310 EACH AGGREGATING UP T0 %2,300.00 MILLION BY MULTIPLES PRIVATE EQUITY FUND Ill, [¢] EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO 992.00 MILLION BY MULTIPLES PRIVATE
EQUITY FUND IV, [¢] EQUITY SHARES OF FACE VALUE OF ¥10 EACH AGGREGATING UP TO ¥1,060.00 MILLION BY MULTIPLES PRIVATE EQUITY GIFT FUND IV AND [e] EQUITY SHARES OF FACE VALUE OF Y10 EACH AGGREGATING
UP TO %10,648.00 MILLION BY VIOLICINA LIMITED (COLLECTIVELY, THE “SELLING SHAREHOLDERS”, SUCH EQUITY SHARES SO OFFERED BY THE SELLING SHAREHOLDERS, THE “OFFERED SHARES”, AND SUCH OFFER FOR
SALE BY THE SELLING SHAREHOLDERS, THE “OFFER FOR SALE”, AND TOGETHER WITH THE FRESH ISSUE, THE “OFFER”).

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS (BRLMS), MAY CONSIDER A FURTHER ISSUE OF SPECIFIED SECURITIES, AGGREGATING UP TO ¥ 3,000.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT”). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR
COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO
COMPLIANCE WITH RULE 19(2)(b) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS, AND DETAILS OF THE PRE-IPO
PLACEMENT, IF ANY, SHALL BE REPORTED TO THE STOCK EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS.

THE OFFER INCLUDES A RESERVATION OF [e] EQUITY SHARES OF FACE VALUE OF 310 EACH, AGGREGATING UP TO X[e] MILLION (CONSTITUTING UP TO [e]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR
SUBSCRIPTION BY ELIGIBLE EMPLOYEES (“EMPLOYEE RESERVATION PORTION”). OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UP TO [e]% OF THE OFFER PRICE TO ELIGIBLE EMPLOYEES
BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT”), SUBJECT TO NECESSARY APPROVALS AS MAY BE REQUIRED. THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER
REFERRED TO AS THE “NET OFFER”. THE OFFER AND THE NET OFFER SHALL CONSTITUTE []% AND [e]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

In case of any revision in the Price Band, the Bid/ Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid/ Offer Period not exceeding 10 Working Days. In cases of force majeure,
banking strike or similar unforeseen circumstances, our Company, in consultation with the BRLMs, may, for reasons to be recorded in writing, extend the Bid/ Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Period not exceeding
10 Working Days. Any revision in the Price Band and the revised Bid/ Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective
websites of the BRLMs and at the terminals of the Syndicate Member(s) and by intimation to the Self-Certified Syndicate Banks (“SCSBs”), other Designated Intermediaries and the Sponsor Bank(s), as applicable.

This Offer is being made in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process and is in compliance with Regulation 6(1) of the SEBI ICDR Regulations
wherein in terms of Regulation 32(1) of the SEBI ICDR Regulations, not more than 50% of the Net Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”) provided that
our Company, in consultation with the BRLMs, may allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion”), out of which at least 40% shall be
available for allocation as under (i) 33.33% for domestic Mutual Funds; and (ii) 6.67% for life insurance companies and pension funds, subject to valid Bids being received from the domestic Mutual Funds, life insurance companies and pension funds at
or above the Anchor Investor Allocation Price. Any under-subscription in the reserved category specified in clause (i) above may be allocated to domestic Mutual Funds. In the event of under-subscription or non-allocation in the Anchor Investor Portion,
the balance equity shares of face value of 310 each shall be added to the remaining QIB Portion (‘Net QIB Portion”). Further, 5% of the Net QIB Portion (excluding the Anchor Investor Portion) shall be available for allocation on a proportionate basis
only to Mutual Funds and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders (other than Anchor Investors) including Mutual Funds, subject to valid Bids being received at or above the Offer
Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining QIB Portion for proportionate allocation to
QIBs. Further, not less than 15% of the Net Offer shall be available for allocation on a proportionate basis to Non-Institutional Bidders out of which (a) one-third of such portion shall be reserved for applicants with application size of more than 200,000
and up to ¥1,000,000; and (b) two-third of such portion shall be reserved for applicants with application size of more than ¥1,000,000, provided that the unsubscribed portion in either of such sub-categories may be allocated to applicants in the other
sub-category of Non-Institutional Bidders and not less than 35% of the Net Offer shall be available for allocation to Retail Individual Bidders (“RIBs”) in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at or
above the Offer Price. Further, Equity Shares will be allocated on a proportionate basis to Eligible Employees applying under the Employee Reservation Portion, subject to valid Bids received from them at or above the Offer Price. All potential Bidders
(except Anchor Investors) are required to mandatorily utilise the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective bank accounts (including UPI ID for UPI Bidders using UPI Mechanism) (as defined
hereinafter) in which the corresponding Bid Amount will be blocked by the SCSBs or the Sponsor Banks, as applicable, to participate in the Offer. Anchor Investors are not permitted to participate in the Anchor Investor Portion of the Offer through the
ASBA process. For details, see “Offer Procedure” on page 524 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company, subject to applicable statutory and regulatory requirements, receipt of requisite
approvals, market conditions and other considerations, is proposing to make an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP, dated August 13, 2026 along with the draft abridged prospectus dated August 13,
2026 ("DAP") with the Stock Exchanges and Securities and Exchange Board of India (“SEBI”). Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI and the Stock Exchanges has been made public for comments, if
any, for a period of at least 21 days from the date of publication of this public announcement by hosting it on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE at www.bseindia.com and NSE at www.nseindia.com, on the
website of the Company at www.svatantramicrofin.com; and on the websites of the BRLMs, i.e. Axis Capital Limited, Avendus Capital Private Limited, IIFL Capital Services Limited (formerly known as IIFL Securities Limited), Kotak Mahindra Capital
Company Limited and SBI Capital Markets Limited at www.axiscapital.co.in, www.avendus.com, www.iiflcapital.com, https://investmentbank.kotak.com and www.sbicaps.com, respectively. Our Company invites the public to give their comments on the
DRHP filed with SEBI and the Stock Exchanges, with respect to disclosures made in the DRHP. The public is requested to send a copy of the comments to SEBI, to the Company Secretary and Chief Compliance Officer of our Company and/or the
BRLMs at their respective addresses mentioned herein. All comments must be received by SEBI and/or our Company and/or the Company Secretary and Chief Compliance Officer of our Company and/or the BRLMs in relation to the Offer on or before
5.00 p.m. on the 21" day from the date of publication of this public announcement in accordance with Regulation 26(2) of the SEBI ICDR Regulations.

Investments in equity and equity-related securities involve a degree of risk and Bidders should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Bidders are advised to read the risk factors carefully
before taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have neither been
recommended, nor approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospectus. Specific attention of the Bidders is invited to “Risk Factors” on page 28 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (‘RHP”) has been filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the
RHP from the DRHP. The Equity Shares, when issued through the RHP, are proposed to be listed on the Stock Exchanges.

For details of the share capital and capital structure and the names of the signatories to the Memorandum of Association and the number of shares subscribed by them of our Company, please see the section titled “Capital Structure” on page 94 of the
DRHP. The liability of the members of our Company is limited by their shares. For details of the main objects of our Company as contained in the Memorandum of Association, please see the section titied “History and Certain Corporate Matters” on page
286 of the DRHP.
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All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.

For SVATANTRA MICROFIN LIMITED

On behalf of the Board of Directors

Sd/-

Surinder Kumar Bhatia

Company Secretary and Chief Compliance Officer

Place: Mumbai
Date: August 14, 2026

SVATANTRA MICROFIN LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares and has filed the
DRHP along with the DAP both dated August 13, 2026 with SEBI and the Stock Exchanges. The DRHP is available on the website of SEBI at www.sebi.gov.in, as well as on the websites of the Stock Exchanges i.e. BSE and NSE at www.bseindia.com and
www.nseindia.com, respectively, on the website of the Company at www.svatantramicrofin.com; and on the websites of the BRLMs, i.e. Axis Capital Limited, Avendus Capital Private Limited, [IFL Capital Services Limited (formerly known as IIFL Securities
Limited), Kotak Mahindra Capital Company Limited and SBI Capital Markets Limited at www.axiscapital.co.in, www.avendus.com, www.iiflcapital.com, https://investmentbank.kotak.com and www.sbicaps.com, respectively. Any potential Bidders should
note that investment in equity shares involves a high degree of risk and for details relating to such risk, see “Risk Factors” on page 28 of the DRHP. Potential Bidders should not rely on the DRHP filed with SEBI and the Stock Exchanges for making any
investment decision and should instead rely on the RHP, when filed, for making any investment decision.

The Equity Shares have not been and will not be registered under the United States Securities Act of 1933 ("U.S. Securities Act") or any other applicable law of the United States and, unless so registered, may not be offered or sold within the United States
except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold (a) in the United States only to
persons reasonably believed to be "qualified institutional buyers" (as defined in Rule 144A under the U.S. Securities Act) pursuant to the private placement exemption set out in Section 4(a) of the U.S. Securities Act, and (b) outside the United States in
"offshore transactions" as defined in and in reliance on Regulation S under the U.S. Securities Act and the applicable laws of the jurisdictions where those offers and sales are made. There will be no public offering of the Equity Shares in the United States.
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